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OA.1047/97

Between

M. Scbha Rani

and

1. Telecom Commission
tep. by its Chairman

Telecommunications, New Delhi

2, Director General 7
Telecomminications, New Delhd

3. Chief Genl.:Manager
Telecommunications AP Circdle
Abids, Hyderabad :

;é, Dy: General Manager (Afimn)
Office 6f the CGMT, Telecoam.

. AP Circle, Abids, Hyderabad

5.'Télec0m.Di§;riét Mananger
Kurnool, - ' |

‘Counsel for ﬁhe-appl;cant

Counsel for the respondents
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feagitate his grievance,

0A.104 7 /97 : Adt.14-8-97

Judgement

Oral order {per Hon, Mr. H. Rajendra Pr?sad, Member {Admn,)

Heard Sri V. Venkateswara Rao for %he applicant, Mr, K.
Ramulu, to whom thi& case is allotted, is not present,
1, The facts of the éresent OA are squarely covered by those
contained in OA.777/96 idisposed of on 18-6-1996 wherein the
entire position regarding the problem of Casual Labourers, and
confirment of temporary status on them,| followed by regularisation
of their sexvices, has been discussed ih detail in the light of the
provisions of the relavant scheme. The|directions issued in the
said Oa is therefore.to be applicable to this case as well, Hence,
the following order : cT

It will be open to the applicant to file a'representation to
the respondents for the relief provided that he has been physically
working as on the date-of filing of this application, and provided
also.that such a representation i s sugmitted within four weeks

from today. The respondents shall examine the matter and take a

decision as to whether the applicant can be given the reliefs

under the said schemes. In case the representation is rejected

.eventually the reasons for rejectibn has to be stated expeditiously

and communicated to the applicant. This may be done within two
months from the date of récelipt of such representation in the
Office of Respondent-5, In the meanwhile the applicant shall be

continued to be engaged as before,

2. In case the applicant comes to entertain any grievance

against the decision conveyed to him he shall have the fliberty to

Dated : August 14,197
Dictated in Open Court
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L ORTEEEEFOT & 0.A.1047/97.

1. The Chalman, Telecom., Commi ssion,
Telecommunications, New-Delhi.

2. The Director Gﬁneral; Teleaommunicatioﬁs;‘: 
Hew=Ielhi, ' ‘ ' .

<

3. The Chief Géeneral Manager, Telecomnun ications,#.P,Circle.,

Abi ds, Hyaerabad.F

4. The Deputy General Manager (admn), 0/0 THe QuMT.,
A.P.CirCle Hbids‘ HyGerabaﬁ. ' o -

5. The Telecom “istrict ganager,'Rnrnbol.

7. One Copy to MI.V.VEnkatéshwara Rao;ﬂdﬁ9cate;cAT,,-

8. One Copy to Mr.X, Ramulu, AGdl.CusC,,Cal,, Hyd.
©9e0ne Copy to Mr.&.H.R.P.(memiAdnn), CAT., Hyd. -
10. One COPY to L.H, (“)-.'CAT" HY&.

11. One »pare Copy.

Telecom,,
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HYDERABAD BENCH ATHYDERABAD

THE HON'BLE MR.JUSTE M, G.LHAUDH’RI

"
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ICE~CEATRMAN

THE HON'BLE MK H.RAJ ENDRA PRASAD:M(A)

i

Dateds ?L(--%‘ -19967‘

ORBER—7 JULGMENT .

M.A/R.A./C._A. No,

Q.4 .No.

M, A.No.

t

in

ot fay

(Wep.

Admitted and Interim Directddns

Igsue

Allowdd,

Disposed of with directions

.
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Dism

sed

Dismfissed as withdrawn.

Dismissed for Default.

Orde ed/Re jected.

No order as to costs.

autt

Mmﬁﬁwﬁ%‘
Clatral} Migwinistyetivg, Tifh&“@!
ﬁ@wfﬁﬁ'ﬁﬂﬂ"ﬁﬂ

20 NGB

gzuarg wymdrs
' vanAgap-gaN@H

e

LT b,

LTy

e =

ol -"_4
S 3 g =)
_“-';zm_, ’,-“ - ,.





